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G.R. No, 1462/92

Unkar Sinmgh 15382 Appl icant
W,
Unien of India 4 Others $35s Respondents

Hon Mr, ustice U.C.lrivastava, Vv.C,
Han, Mr, K, Cbayya, A.M, =&

(8y Hon.Mr,Justice U.Coirivastava, v.C,)

Minor penalty of withholding two increments
wad given to the applicant, uhe was conductor of @
train, uho failed to catch hold of the culprit who
was responsible for pulling the chain. After taking
the explanation |of the applicant. he was éuardad
minor punishment, Being dissatisfied with the same
the applicant filed a departmental appeal and prayed
for a personal hearing. The departmenta] aépeal

was rejected with the observation that it yas not

Nacessary to give a personal hearing in this case,
It was the duty I;}tho appellate avthority té pass
& 3§eakiag order after giving a personal hear ing,
more especlally vhen the same was asked for,
Accordingly this application is allowed at this stage
itself by quashing the appellate order dated 13-9-97,
: decide the appeal &
The appellate authoritiaes are directed to/pass a
Spaaking order within a period of two months from

the data orf raceipt of this order after giving a

personal hearing to the applicant, " ¢
g‘? ' ék&ay/////
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Vice<Chairman

Dated: 3rd Now,,1992, Al lahabad,
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Hoh, Mr ,Qua t ice Uslosdrivastava, v.C,

ﬁra K. Gb.zz!. A‘H! £

Heard. Judgement has been dictated

“O .

in the open Court, L{/éb//////

V.C.



